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That I in the capacity of Propietor of M/t. S.P. Transpott am willing to

settle the matter with Gammon India Limitd on rcceipt of Rs. 13,92,210/-

(Rupees Thirten Lakh Ninety Two Thousand Two Hundred Ten Only) as full and

final settlement of all ou&anding dues.

That, I have received a sum of Rs. 13,92,210/- (Rupees Thifteen Lakh

Ninety Two fhousand Two Hundred Ten Onty) vide Demand Drafr No. 315405

dated 13.07.2017 drawn on ICICI Bank in favour of S.P. Transport from

Gammon India Limited towards final closure of our account and full and frnal

settlement of all outstanding dues and claims against the supplies made to

Gammon India Limited till date.

That I have received the aforesaid amounts as and by way full and final

settlement and neither m@f nor anyone on behalf of M/s S.P. Transpott shall

have any fufther claims against Gammon India Limited/its associates,/group

companies. Gammon India Linited/its associates/groups companies are hereby

discharged and releasd from all ouffinding dues, paymen6, liabilities,

indemnities, penalties, charges, delays, compensation, interest and any claim or

demand of whaboever nature with resp€t of supplies made to Gammon India

Limited.

That the aforesaid CP/1182/2017 shall hereby unconditionally withdraw by

me. Further, any notices or proceedings, if anh filed against Gammon India

Limited/its associates/group companies is deemed to be withdrawn, closed and

terminated fotthwith till this date."

4. The Petitioner has stated due to the said "No Claim Certiflcate" that under the

situation when the amount is settled, the Petitioner is seeking permisslon to

withdraw the Petition. Granted.

5. Hence this Petition is disposed of as withdrawn. To be Consigned to Records.

M,K. Shrawat
Dated: 04.08.2017 l4ember (Judicial)
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